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NCLT-Order-13/09/2018

109 CPNo0.871/KB/2018- Sunshine Developers Pvt. Ltd. - VS- BGM
Consortium Ltd.
ORDER

Ld. Counsel for applicant and respondent is present.

This is an application filed under Section 97 of the Companies Act, 2013
praying for issuing direction to the respondent Company to convene the
Annual General Meeting. It is alleged that since 2013 no Annual General
Meeting of the shareholders has been convened. Since default in holding
AGM one of the shareholders filed this application.

Ld. Counsel for respondent entered appearance and not objected the
application. Therefore, application is liable to be allowed. Accordingly, the
respondent is directed to convene Annual General Meeting as per Section 96
in the manner prescribed by the Companies Act, 2013 or the Articles of the
Company.

This order is without prejudice to the ROC to take any panel action under
Section 99 of Companies Act 2013. Serve copy of the order to the ROC, West
Bengal.

This application is disposed of accordingly. gt( s

(Jinan K.R.)
Member (J)




